€ ' -
In The Central Sdmnainistrative "Tribunal R
Jaipur Nemceilr, Faipnanr (6

OA.JTA/MPE. No.. N N Ok 100

Eacl  Powm @»qun-o Versus Union of Ind iz and Sthers
Date of Order © Orders

_ B
15.7 .96 MU o3 J uTadin, counsel forthe applicant

Mr.v.S .3uarjar, counszl for the rezspondents

Thes lezarnsd \counsel f£our the acoolicant

stakzs that the relizf claimed in the OA by

i

o2

()
1)

applicant has been aczoirded Ly the

u

I}

pk. The applicant,

(n

respondant =dasartm.

t

o

therefore, dAoes not wilsgh to prases the
Qriginal application. The C.A. having
beezome infructaous is Adismigsed with no

order as to o0stS.
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